
आयकर अपीऱीय अधिकरण “सी” न्यायपीठ पणेु में । 
IN THE INCOME TAX APPELLATE TRIBUNAL “C” BENCH, PUNE 

 

(Through Virtual Court) 
 

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER 
AND 

SHRI PARTHA SARATHI CHAUDHURY, JUDICIAL MEMBER 
 

आयकर अपीऱ सं. / ITA No. 2292/PUN/2017 

नििाारण वषा / Assessment Year : 2011-12  

 

The Deputy Commissioner of Income Tax, 

Circle-1(2), Pune. 

 

                                                                        .......अऩीऱाथी / Appellant 

बिाम / V/s. 

 
M/s.  Glatt Systems Private Limited 

(Formerly known as ZIEMANN India  

Private Limited) 

2nd Floor, Connaught Place, 

CTS-28, Bund Garden Road, 

Pune-411 001. 

PAN : AAACZ3001B 

 

                                                                        ……प्रत्यथी / Respondent 

 
 

Assessee by  :  Shri Pavan Dudhediya 

Revenue by  :  Shri Mahadevan A.M. Krishnan 

 
 

सुनवाई की तारीख / Date of Hearing  :  12.02.2021 

घोषणा की तारीख / Date of Pronouncement :  22.02.2021 

 

आदेश / ORDER 

 
 

This appeal preferred by the Revenue emanates from the order of the 

Ld. CIT(Appeals)-13, Pune dated 31.07.2017 for the assessment year 2011-12 

as per the grounds of appeal on record. 
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2. At the very outset, the Ld. AR of the assessee submitted that the tax 

effect involved in this appeal is Rs.40,65,512/- and therefore, the appeal of 

Revenue is liable to be dismissed on account of low tax effect in terms of 

recent CBDT Circular No.17/2019 [F No.279/Mise.142/2007-ITJ (Pt)], dated 

08.08.2019 read with Circular No.3 of 2018 dated 11.07.2018 revising the 

upward monetary limits for filing of appeals in Income Tax Cases before 

various Appellate Forums. The earlier CBDT Circular No.03/2019 dated 

11.07.2018 fixed monetary limit for filing of appeals before the Tribunal at 

Rs.20 Lakhs. Such limit has been enhanced in the recent CBDT Circular 

dated 08.08.2019 from Rs.20 lakhs to Rs. 50 Lakhs.  Thus, the tax effect on 

the addition is less than Rs.50 Lakhs. 

 
 

3. The Ld. DR for the Revenue submitted that he is not sure about the tax 

effect involved in this appeal; however, the Revenue is ready to withdraw the 

appeal under the circumstances if a conditional order is passed to that effect. 

 

4.  Both sides heard. As per the submission of the Ld. AR of the assessee, 

the tax effect involved in this appeal is Rs.40,65,512/- which is less than the 

monetary limit prescribed by the recent CBDT Circular No.17/2019 [F No. 

279/Mise.142/2007-ITJ (Pt)] dated 08-08-2019 read with Circular No.3 of 

2018 dated 11.07.2018 for filing of appeals before the Tribunal by the 

Department. The CBDT vide circular dated 08.08.2019 (supra.) has amended 

Para 3 of Circular No.3 of 2018 dated 11.07.2018 thereby enhancing 

monetary limit of tax effect from Rs.20 Lakhs to Rs.50 Lakhs for filing appeals 

by the Department before the Tribunal.  Thus, without going into merit of the 

issues raised in the appeal, in view of the CBDT Circular (supra), we dismiss 

the appeal filed by the Revenue.  
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5. Before parting, we clarify here that the Revenue shall be at liberty  to 

approach the Tribunal for restoration of appeal, with the requisite material  to 

show that the appeal is protected by the exceptions prescribed in Para 10 of 

the Circular dated 11-07-2018 and its amendment dated 20-08-2018.   

 

6. In the result, appeal of the Revenue is dismissed. 

Order pronounced on 22nd day of February, 2021. 

 

                      Sd/-                                                            Sd/- 

    INTURI RAMA RAO                         PARTHA SARATHI CHAUDHURY                             
    ACCOUNTANT MEMBER                               JUDICIAL MEMBER          

  
ऩुणे / Pune; ददनाांक / Dated :  22nd February, 2021  

SB   

आदेश की प्रनिलऱपप अगे्रपषि / Copy of the Order forwarded to : 

 

1. अऩीऱाथी / The Appellant.  

2. प्रत्यथी / The Respondent.   

3. The CIT(Appeals)-13, Pune. 

4.  The Pr. CIT-5, Pune. 

5. ववभागीय प्रतततनधध , आयकर अऩीऱीय अधधकरण, “सी”  बेंच,  

ऩणेु / DR, ITAT, “C” Bench, Pune. 

6. गार्ड फ़ाइऱ / Guard File.  

 
                  आदेशानुसार / BY ORDER, 

  // True Copy // 
 

                     तनजी सधचव  / Private Secretary 

                                    आयकर अऩीऱीय अधधकरण, ऩणेु / ITAT, Pune. 
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